
THE

COUNCIL OF STATE DEBATES

V olume I, 19 33

( i6tk February to 15th April, 193$)

FIFTH SESSION
OF THE

THIRD COUNCIL OF STATE, 1933

P u b l is h e d  bv  M a n a g e r  o f  P u b l ic a t io n s , D e l h j .
P r in t e d  b y  t h e  M a n a g e s , G o v e r n m e n t  of  I n d ia  P r e s s , N e w  D e m it .

19tt

Friday, 7th April, 1933



CONTENTS.

• P a6b0,
Thursday, 16th February, 19**—

Members Sworn , . . . • • • • • • I
Notification of the appointment of the Honourable Sir Maneckji

Dadabhoy as President of the Council of State • . . . 1
Congratulations to the Honourable the President . . . .  2—5
Questions and Answers ^—1*
Statement laid on the table . . . . • • • . 1 3
Messages from His Excellency the Governor General . . . . 1 4
Committee on Petitions . . . . . • • • . 1 5
Governor General's Assent to Bills . . . . • • . 1 5
Bills passed by the Legislative Assembly laid on the table . . . 1 5
Congratulations to recipients of Honours . . . . . 16—*17
Negotiable Instruments (Amendment) Bill—Introduced . . . 1 7
Presentation of the Railway Budget for 1933-34 ......................................  18— 24
Death of Sardar Bahadur Shivdev Singh Uberoi . . . . . 24— 25
Statement of Business . . . . . . . . . 25

Saturday, 18th February, 1938-
Questions and Answers . . . . . . . . 27—50
General Discussion of the Railway Budget . . . . * . 51—70

Monday, 20th February, 198*—
Questions and Answers . ...................................................................71—73
Statement laid on the table . . . . . . . . 73— 74
Motion for the election of three Members to the Standing Committee for

Roads—Adopted . . . . . . . . . . 75
Motion foe the election of six non-official Members to the Central

Advisory Council for Railways—Adopted . . . . . 7 5
Indian Marine (Amendment) Bill—Considered and passed . . . 76—78
Negotiable Instruments (Amendment) Bill—Considered and passed . 78—80
Children (Pledging of Labour) Bill—Considered and passed . 81— 84
Indian Forest (Amendment) Bill—Considered and passed . . 84

Tuesday. 21st February, 1993-
Member Sworn . . . . . . . . . . 83
Resolution re Purchase of stores through the Indian Stores Department—

Withdrawn . . . . . . . . . . . 85—93*
Resolution re Restoration of the cut in salaries only when the suroharge

of 25 per cent, is abolished—Negatived . . . . . . 93— 100
Statement of B u s in e s s ........................................................................... 100

Tuesday, 28th February, 19**—
Member Sworn . . . . . . . . . .  101
Ottawa Trade Agreement Rules, 1932, laid on the table . . . 101—00
Presentation of the General Budget for 1933-34 . . . . .  110— 10
Noipinations for election to the Standing Committee for Jloads • • 119
Nominations for election to the Central Advisory Council for Railways . 119—20
Statement of Business . . . . . . . . . 120



[  ii  1

Saturday, 4th March, 1933—
Questions and Answers . . . . . . . . . 121—42
Motion for the election of four non-official Members to the Standing Com* 

mittee on Emigration—Adopted . . . . . . . 142
Motion for tho election of two non-official Members to the Standing

Committee to advise on subjects, other than “  Indians Overseas—
Emigration ”  and “ Haj Pilgrimage M dealt with in the Department of
Education, Health and Lands—Adopted. . . . . . 142

General Discussion of the General B u d get................................................142—206

Monday, 6th March, 1983—
Questions and A n s w e r s ............................................................................ 207— 17
Short Notice Question and Answer . . . . . . . 217
Congratulations to His Excellency the Commander-in-Chief on his

promotion to the rank of Field Marshal . . . . . . 218
Resolution re Reference of important Government Bills to joint select

committees of both Chambers—Negatived . . . . . 219—25
Resolution re Increase in the present number of cadetB annually admitted

to the new Indian Military Academy, Dehra Dun—Negatived . . 226—33

Wednesday, 8th March, 1933-
Questions and Answers . . . . . . . . 235—37
Resolution re Telegraph poles—Adopted . . . . . . 237—44
Resolution ̂ Representation of the Council of State on the I ndian Delega­

tion to the Joint Select Committee ol Parliament — V îihdrawn . . 244—53
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COUNCIL OF STATE.

Friday, 7th April, 1933.

The Council met in the Council Cham ber of the Council House at Eleven 
of the Clock, the Honourable the President in the Chair,

INDIAN TARIFF (OTTAWA TRADE AGREEMENT) SUPPLEMENTARY
AMENDMENT BILL.

T he H onourable  M b . T. A. STEWART (Commeroe Secretary); Sir, 
I move :

“ That, the Bill to supplement the Indian Tariff (Ottawa Trad© Agreement) 
Amendment Act, 1932, os passed by the Legislative Assembly, be taken into consideration.’ »

The object of this Bill ifl to correct a few inaccuracies and discrepancies 
that have been discovered in the Indian Tariff (Ottawa Trade Agreement) 
Amendment Act, 1932. I do not propose to take up the time of the 
Honourable Members of this House by repeating the explanations that have 
been given in the very full Statement of Objects and Reasons. I shall only 
refer to an addition that, has been marie by an official amendment in the other 
House the effect of which has been t.tf include with other chemicals in a non- 
preferential item, the chemical alum. Alum was specifically excluded from 
preference by entry No. 30 of Schedule F to the Ottawa Trade Agreement. 
It was also excluded from preference by the fact that it was subject to a 
protective duty under the Heavy Chemical Industry Protection Act of
1931. That Act ceased to be operative except in respect of magnesium 
chloride on the 31st March last, and it has therefore become necessary to 
specify that alum is excluded from preferential treatment. Without such 
specification, alum would be included with other unspecified chemicals in item 
181 oftheSecond Schedule to the Tariff Act and would beeligible for preference. 
For this reason there has been special inclusion of alum in item No. 88, as 
stated in clause 2 of the Schedule to the Bill.

Sir, I move.

T he H onotjbable R a i B ah adur  L ala  JAGDISH PRASAD (United 
Provinces Northern : Non-Muhammadan) : Sir, at the outset let me thank 
you on behalf of the Hindu members of the House for your so kindly, at the 
representation of some of us the other day, cancelling the meeting of the 
Council that was originally fixed for the Ram Navami day.

Coming to the Bill, I am glad to find that the Government have realised 
that there are some inaccuracies and discrepancies in the Ottawa Trade 
Agreement Act which was rushed through in a hurry, and that by the measure 
now before the House those inaccuracies and discrepancies are proposed to be 
removed. One of such items is that relating to newsprint which, as the 
Statement of Objects and Reasons appended to the Bill says, is expressly 
excluded from preference by No. 120 of Schedule F to the Ottawa Trade 
Agreement, but which owing to a discrepancy is unintentionally subject to a

( 675 )
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[Rai Bahadur Lala Jagdish Prasad.]
preferential tariff. I am iglad to find that it is mow proposed to clear the 
ambiguity by restoring newsprint to the non-preferential part of the Schedule. 
In the same way there are iixaccuracies in respect, of some other items which 
are now being rectified by the provisions of this measure. I therefore welcome 
the Bill. But before I resume my seat, Sir, I will ask the Government to throw 
someflight on ope point, I wish the Government to tell the House when they 
propose to appoint a Committee of this Council to enquire into and report on 
the actual working of and results achieved from the Ottawa Agreement, which 
the Government agreed to appoint as the result of a Resolution moved by 
my honourable friend Rai Bahadur Lala Bam Saran Das on the 20th March 

last. 1 Hope Government will carry out early the undertaking given by them 
on that occasion as the appointment of such a Committee is very necessary.

Lastly, Sir, I wish that the Government may bring forward before the 
Legislature at a very early date an antidumping legislation which is so badly 
wanted and is becoming so increasingly essential day by day for the safety 
And protection of the trade and industry of this count ry.

T jtb HoKoxmABi.K Major  N aw ab  Sir MAHOMED AKBAR KHAN  
(North-West Frontier Province: Nominated Non-Official) : Sir, from the 

; Statement of Objects and Reaspns appended to the Bill it appears that it is 
intended to correct a few inaccuracies and discrepancies in the Schedule of the 
Indian Tariff (Ottawa Trade Agreement) Amendment Act, 1982. I am not at 
allinclined to oppose the Bill un<W discussion,nor do I wish to be so understood 
on aocount of the remarks which I wish to make in this connection. What I 
want to say is this. So far as I understand it, the Ottawa Trade Agreement 
was entered into between the Government of India and His Majesty’s 
Government in the United Kingdom through their representatives at Ottawa 
on; the 20th August last. They mutually consented to Imperial preference. 
As Honourable Members will know, this question of Imperial preference is a 
very old one. It commenced somewhere in 1903, but at that time the 
Government of India did not think it proper to enter into any agreement ; but 
now the Government of India have changed their views and they have already 
agreed to India’s preferential treatment of Empire products. It. is equally 
pbvious that the delegation used their very best endeavour and solicitude in 
bringing about the agreement. We are grateful to them for their exertions 
and I think it is advantageous to both the Government of India and the United 
Kingdom. But, Sir, what I say is that we in India are quite willing to give 
effect to it and if articles manufactured in the United Kingdom are as ehenp 
as those,of continental manufacture we are quite willing to buy them. We 
should pirefer our money to go to the people in the United Kingdom because 
we are all the subjects of His Majesty, and I would that they benefited rather 
than that our money should go into the pockets of strangers. But I say that 
ihe arrangement should be reciprocal and Indians also should derive some 
advantage. In my speech dealing with the import duty on tvheat I pointed 
out that the agriculturists in India had fallen on bad days in the last three or 
four years owing to the fall in prices of primary products. Some market 
should be found for their products and something should be done to improve 
their condition. And I am not. here referring only to the agriculturists of the 
North'West Frontier and the Punjab. I have noticed that when Bills which 
happen to benefit that side of the country are brought here, Member# from 
Bengal raise objections. I am referring here to ally India products and the 
country as a whole. I think it is time that something was done to obtain a 
market for India’s products.

With these remarks, Sir, I support the^Bill.



ittMAN TABIFF (OTTAWA TRADE AGREEMENT) SUPPLY. SttBNDT. BILL. 877

♦The H onourable Mb . BIJAY KUMAR BASU (Bengal: Nominated 
Non-Official): Sir, I do not want to take up the time of the House with regard 
to this Bill which I think will have the unanimous support of this House. There 
is one item on which I would like to have a little information— item No. 7, 
tea chests and parts and fittings thereof. What I feel is this, that we here in 
India import tea chests and fittings from England and we pack our tea in those 
chests and send them back to England where they are sold. Now if we had a 
preferential duty on tea chests, say, 10 per cent., we would be able to send tea 
to England at a cost 10 per cent, less and we should be in a much more 
favourable position to compete, say, with Java tea in England than we would 
be if this clause is accepted and non-preferential treatment is given to these 
tea chests. In the latter case also the public in England would have to pay 
a little more for Indian tea than they would otherwise do. I would like the 
Honourable Commerce Secretary to enlighten us on this point.

 ̂ .. . s.
The Honoubable Mb . T. A, STEW ART: Sir, in answer to the 

Honourable Mr. Basu I would explain that tea chests were not included aa 
articles in respect of which preference should be given under the Ottawa Trade 
Agreement. I cannot therefore discuss his suggestion that at this stage they 
should be given such preference. The reason why tea chests are the subject 
of an amendment of the Schedule is as follows. Tea chests are usually 
composed of ply wood with metal fittings for the corners and hinges. The 
wooden part arriving in India would not be entitled to preference, but the 
metal parts arriving by themselves would be classified as hardware, which> 
under item 185 of the tariff, is entitled to preference. In order that there may 
be consistency in the assessment of tea chests and their parts it was deoided 
that there should be a special non-preferential entry oovering tea chests and 
their parts and fittings. . .

The Honourable Lala Jagdish Prasad has asked for an assurance that 
Government intends to keep its undertaking in respeot of the examination of 
the result of the Ottawa Trade Agreement. I cannot see that at this ŝtage 
there is any reason to believe that Government wishes to resile from the position 
it has already taken, and I would suggest that after three months’ duration 
of the Trade Agreement it iB somewhat premature to consider the appoint* 
ment of a Committee in the near future.

T he H onoubable the PRESIDENT : The question is :
“ That the Bill to supplement the Indian Tariff (Ottawa Trade Agreement) 

Amendment Act, 1932, as passed by the Legislative Assembly, be taken into consideration/'

The motion was adopted. 4
Clause 2 was added to the Bill.
The Schedule was added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

T he H onourable Mb . T. A. STEWART : Sir, I move:
“  That the Bill, as passed by the Legislative Assembly* be passed. **

♦The H onourable Mb . BU AY KUMAR BASU: With reference to 
the answer given by the Honourable Mr. Stewart to the query that I made 
when the Bill was takfen into consideration, I  have to point out that by this

* Speech not oorreoted by the Honourable Member.
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p\lr. Bijay Kumar Basu.] 
f^eadment the parts and fittings of tea chests which would have oomo into 
the preferential duty tariff will now be transferred po the non-preferential 
duty tariff. As a matter of fact tho wood for the tea chosts would not have 
gome under the Ottawa Agreement under tho preferential tariff. That is a 
complete answer; wo could not have gone beyond that; but, Sir, the parts 
$ncl£ttings winch would come under the heading “ Hardware” would have got 
preferential tariff. By this amendment we shall not get that preferential 
tariff duty on those fittings and parts of tea chests. I only w^nt to poii}t 
^h^out to the Souse before they pass this Bill.

H onourable the  PRESIDENT : The question is :
, 11 f̂hat the Bill to supplement the Indian Tariff (Ottawa Trade Aproetaent)
Amendment Act, 1932, as passed by the Legislative Asdombly bo passo^L’ ,

T he S o no tmable  Mb. M. G. HALLETT (Home Secretary) : Sir, in 
the Unavoidable absence of the Honourable Leader of tho House, I ask your 
J^rmission to make a statement of business.

Ip anticipation of the passing of certain Bills by tho Legislative Assembly 
i# the course of the meetings today and tomorrow, I  would suggest that, 
wijbh ypuf approval, the Council might moot tomorrow afternoon at 5 pjc. to 
epfrble Bill# passed by the Assembly to be laid on the table.

I  would then propose that these Bills be proceeded with on Monday if 
you, Sir, will direct in pursuance of rule 27, that the usual three days period 
jtf notipei may bp so curtailed.

1!|h$  H onourable the PRESIDENT : I think under the ciroumatanoes 
ft$£?^ted by Mr. Hallett on behalf of the Honourablo the Leader of the House, 
j&e oply course possible is that I should adjourn this House till 5 p.m. tomorrow 
jo d  if any Bills are placed on the table by that time the House should 
proceed to deal with those B̂ills on Monday morning. However, I should 
like to take the sense of the House. '

T he H onourable Mb . BIJAY KUMAR BASU (Bengal: Nominated 
Non-Official): Where is the time to give notice of amendments ?

T he H onourable  the PRESIDENT: Under the circumstances I am 
prepared to suspend the operation of Standing Order 45. We will deal with 
amendments also. You can give notice of amendments till 10 a .m . 09 Monday 
morning.

T h e  H o n o u r a b le  R a i B a h a d u r L a la  JAGDISH pR A S A D  (United 
Provinces Northern : Non-Muhammadan) : We agree. "

T he H onotjbable Mb. E. MILLER (Bombay Chamber of Cozpmeroe); 
I have no objection............. . * "  ’

The Council then a<]jo\]untyed till Five of the CIoc£ on Saturday, the 8th 
1983. * .

The motion was adopted.

STATEMENT OF BUSINESS,



ERRATUM.

In Nob. 7? 10 and 14, page# 219 and 230, 289 
p,nd 298, and 460, respectively, of the Council of 
State Debates, Volume I, 1933, insert an asterisk 
against the name of the Honourable Mr. Hossain 
Imam %nd add as footnote “ *Speech not corrected 
jjy the Honourable Member,”




